h 4

n'.»\ISTIlA 21, 1 893 (SAKA)

»”
o heck against the
“
y WS :‘: at Cinema Houses
a
'ﬁ 4’(" ‘.g[‘“ !\“f“‘” ¢lc.
é “‘.]s. ﬁwn‘ !
1;“ K L he \'h‘“t'f. "‘
¥ gt |3'(“
S @ .\“\ " ‘itNM‘.““" at
: . d Avic
L «““ inf 1 pter-Staie Bus
pat¥ o ant
A gt de 10 stand
¥ g ‘ |
T Ly to CArT tmngeﬁ
o ety their desti-
7 pate™ gty there ensure
‘1‘-1: T“h sed 1O the intcnd
o i -f
il
T\ G
g
Jetect the defaulting
o to
T are 8IS0 ised l;yt;‘he
ol ™ qently jain clothes
'"“rm yseCU ed for refusal,
] f are
o, " er-charging
i a2

thly public meetings at
- bers are informed
aint books at

amﬂﬂbﬂit}' of COmpI

rs and Head Cons-
Ihi Traffic Police carry
ding on duty.
o them action
is taken

of B¢

~ while Procee
go 20 it is made b
. ~ offending drivers

‘ ) Besides prosecutions in courts of 1aw,
tor of complaints of a serious nature -are
tothe Licensing Authority, Delhi
sking disciplinary action against the
ing drivers DY disqualifying them, for

oecified period; for holding OT obtaining
., licence, under Section 15(1) (c) of

r Vehicles Act.

Suoome Tax arrears outstanding against
fdustrial Houses/Companies

1915, SHRI MUKHTAIR SINGH
MALIK ©  Will the Minister of FINANCE
% pleased 1o state

- () 1 :
p® the names O_f such industrial houses
against whom Income tax

B beer, rupees one lakhs
! Out-standing;
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THE MINISTER OF

MINISTRY OF r'mmr‘;i;r:’\f:i;;? KR
GANESH) : (a) and (h). m'mmm:s'!'
regarding the names of industrial hm:mmn
Fommnlu against whom income-1ax ammt-m
ing t‘n more than Rs, | lakh has been outstand-
ing is 'not readily available and its co!fecti(n
requiring scrutiny of very large number ;:vf
assessment records will involve considerable
time and labour,

However, if the Honourable Member desires

to have information regarding any specific
assessee (s), the same could be furnished,

(c) Such steps as are available under the
law for realising the arrears in question ase
being taken/proposed to be taken depending
upon the facts and circumstances of each case.

Development of Ports in Kerala

-~ 1916. SHRI AX.GOPALAN : Wwill the
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discussed with the Central Government about
f the recommendaticns

the implementation 0
made by Indo Poll Company on the develop-

ment of Ports.in Kerala; and

(b) if so, the action taken by GOVer®
ment on the basis of the discussion?
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TRANSPORT (SHRI RAJ BAHADUR) :
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Bombay for a feasibility study of the cargo
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